
     

  

        

          

          

       

  

        

    

      

    

  

     

     

      

       

     

    

   

    

             

   

    

  

  



   

             

            

           

            

            

         

           

          

          

             

        

        

         

               

              

                

            

                

                 

           

              

    

               

               

             

             

              

   



            

        

    

             

         

            

  

              

     

              

     

   

            

             

            

           

  

            

              

         

            

             

              

          

             

     

             

             

   



                

           

            

            

    

               

              

              

        

                

               

              

      

             

               

          

  

             

             

   

             

           

              

             

              

                

          

             

          

   



2013 as per Rule 8 of the Companies (Compromises, Arrangements and Amalgamations)

Rules, 2016. [f no response is received by the concerned Tribunal from Regional Director

within 30 days ofthe date ofreceipt ofthe notice it will be presumed that Regional Director

and/ or Certral Covemment has no objection to the proposed Scheme as per Rule 8 of the

Compades (Compromises, Arrangements and Amalgamations) Rules, 2016.

15. The Applicant to serve the notice upon thc conccrncd Registrar ofCompani(s. pur\uant to

Section 210(5) ofthe Companies Act.20l3 as per Rule 8 ofthe Companies (Compromises,

Arrangements and Amalgamations) Rules.2016. If no response is received by the

concerned Tribunal fiom the Rcgistrar olCompanies within 30 days ofthe date ofreceipt of

the notice it will be presumed that Registrar ofcompalies has no objection to the proposed

Scheme as per Rule 8 ofthe Companies (Compromises. Arrangements and Amalgamations)

Rules.20l6

16. The Applicant to serve the notice on the concerned lncome Tax Authorily within whose

iurisdiction the Applicant Company's assessment are made. pursuant to Section 230(5) of

the Companies Act, 2013 as per Rule 8 olthe Companies (Compromises, Arrangements and

Amalgamations) Rules, 2016. lf no response is received by the concemed Tribunal from the

Income Tax Authority within 30 days oflhe date ofreceipt ofthc notice it will be presumed

that Income Tax Authority has no objection to the proposed Scheme as per Rule 8 of the

Companies (Compromises, Arrangements arld Amalgamations) Rules, 2016

17. The Applicant Company to file an affidavit of service of the directions given by the

Tribunal not less than seven days belbre the date fixed lbr holding of the meetings and do

rcport to this tribunal that the direction rcgarding the issuc ol' noliocs have been duly

complied with

Ina Malhotra Member (J)
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